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(ii) Report^) Accident within the 
complex of Bharat Heavy Elec
tricals Ltd. Tiruchirapalli.

SHRI M. KALYANASUNDARAM  
(Tiruchirapalli): Sir, 1 want to draw
the attention of the House to a 
very serious accident that had taken 
place within the complex of the Bha
rat Heavy Electricals Ltd., Tiruchira
palli on the night of 18th February. 
Sir, on the spot 2 workers died and 
84 workers are still in the hospital. 
The third worker died two days ago 
in the hospital. Thus the total num
ber of deaths has come to 3 and 81 
workers are very seriously injured. 
Some of them, I fear, will be Derrna- 
nently disabled; they are still in hos- 
pistal. The accident is due to a bus 
carrying the BHEL workers dashing 
against the BHEL loco—it is not a r&iL 
way loco— running within the complex 

, o f the BHEL complex. It is a road 
meant for road traffic. There is, a 
level crossing. There are gates 1 on 
both sides. The gates were open, the 
loco was on the road, that is, on the 
railway line on the level-crossing. 
That is how the bus dashed. The bus 
had simply collapsed, even the loco 
was derailed. It shows the speed with 
which the bus was also running. It is a 
very serious accident. . The workers 
in that factory are very much purtur- 
bed as a result o f this accident. They 
tried to persuade the management to 
run their own bus between the fac
tory and the city for safe travel from
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the workspot to their residences. Only 
a small percentage of the workers 
are provided with quarters there. A  
lage number o f workers have to come 
from  neighbouring areas. It is very 
unfortunate that such an accident had 
taken place and the management re
fused to consider their demands in 
spite of this accident. Because of 
that, the workers had gone on strike 
from  21st and the strike is still going 
,on. The State Government interven
e d  and tried to bring about a settle
ment. Talks were going on till late 
in the night and afterwards I left 
Madras and I do not know what has 
happened subsequently. I had talked 
to the hon. Minister o f Industries. 
The demand is very simple. They 
■want the BHEL themselves to run 
their own bus. Already therp are a 
le w  buses which are plying for a very 
short distance. They want the buses 
to ply up to Tirachi City so that they 
Can travel in their own bus safely. 
Another demand is that an enquiry 
must be conducted into the causes of 
the accident so that proper lesson 
may be drawn for the future safety 

„ o f the people, This is the second of 
its kind in the recent past. An year 
or so ago, at the same place, similar 
accident took place in which two had 

. died and about a few  dozens of w ork
ers got injured. Because of very fre
quent accidents and all that the work

. ers are very much agitated and they 
are on strike. The management is 
too unwilling to grant the simple de
mand to run the buses themselves. 
The management tried to explain that 
there was a ban from  the Govern
ment that the public sector undertak
ing should not have their own trans
port. This is a very serious situation. 
I want to ridraw the attention of the 
Government also through this House 
to examine the demands of the w ork

. ers very sympathetically and consi
der their demand so that the strike 
can be called off.

The second point is this. Enquiry 
is very important. The loco belongs to 
BHEL. 7*be track was laid by the

Railways, That track connects the 
main railway system also and so all 
have to pass through that track. Be
cause o f  the accident which has taken 
place a few  yards further, the rail
ways are not coming into the picture. 
There is a safety inspector and he can 
conduct an enquiry according to the 
Indian Railways Act. Because it has 
happened within the compound of the 
BHEL the railways do not come into 
the picture. I therefore urge on the 
government to order and enquiry with 
the railway safety officer and the road 
transport officer o f the state govern
ment and a judicial officer in that lo
cality so that a proper enquiry can be 
conducted into the cause o f the acci
dent, not with a view to punish any
body. There are several level cross
ings within that com plex and to en
sure safety it is necessary to examine 
the causes. Workers are keen on this 
enquiry. They want transport to be 
provided for journey between work
shop and place o f residence. The 
argument of the government is: public 
sector undertaking cannot become a 
transport service; that argument is 
not tenable. They are not asking for 
transport to go to cinemas; they want 
transport to come to the workshop 
from  their residence. I had a talk 
with the h or. Minister. He promis
ed to make a statement on this because 
it is a serious accident; I request you 
to ask him to make the statement to
morrow on the latest position with re
gard to the strike situation.

SHRI A. K. ROY (Dhanbad): On
a point of order.

MR. DEPUTY-SPEAKER: There can 
be no point o f order now

SHRI A. K. ROY: Please listen.
Under rule 377 very important issues 
are being raised. It is true that we 
cannot demand replies from  Ministers 
but we expect that the Treasury Ben
ches should not remain empty. Senior 
Ministers may b e  asked to be present 
and take not* o f points made.


